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Sh. Nat hi La'l

CE N T RAL Ai:)M INI S T RA T IVE T RI BUNAl..
PRINCIPAL BENCH

RA No.192/2002
M .. A . No. 1905/2002 i n
□A No.2505.2001

i INew Delhi this the // day of September, 2002

HON'BLE SHRI SH ANKER RAJU, MEMBER(.;i)

... Applicant,

••■•Versus-

Union of India «"& Others ... Respondents

Q .,.B ....Q..J;; S.... jC.E;5 Y. i .R u i, a t. i .0 n 1,

This Review Application is directed against an order

of this Court -dated 29..5.2002. The present application has

been filed on 19.B.2002, i.e., more than two months from the

date of the decision. No proper explanation of delay has

been tendered in the miscellaneous appYl ication filed by the

applicant. As such the review application is barred by

1 i m i ta t i on .

2. By,way of this R.A. the review applicant seeks to

re-argue the case, which is not permissible. The present

R.A. is not maintainable as per the provisions of Section 22

(5) ( f ) o f t he Adrn i n i s t ra t i ve T r- i t>u na 1 s Ac t, 19B.5 rea-d with

Order 47,, Rule (l) of CPC and also in view of the ratio lai-d

dow n t>y the i ̂ io n ' b 1 e Apex Cou r-1 i n K, A:i, 1, t ....Ba.bu S (i?..tib.®.r:.» .y,...

y.r.i..y;?.r.i p..f: ot;-..b.«..c.?s..-; -n 1997 (7) sc: 24. The r.a, is

accordingly dismis.sed, in circulation.

(Shanker Ralu)
Member (.1)

./Rao./


